FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF LET'S JUMP TRAMPOLINE AND ADVENTURE
PRIVATE LIMITED
RELEVANT PARTICULARS

1. Name of corporate debtor .| LET'S JUMP TRAMPOLINE AND
. ADVENTURE PRIVATE LIMITED
2. Date of incorporation of corporate debtor 05.10.2018

3. Authority under which corporate debtor is inforporated | Registrar of Companies, Ahmedabad
/ registered
4. Corporate  Identity No. / Limited Liability | U92410GJ2018PTC104621
Identification No. of corporate debtor
5. Address of the registered office and principal office (if | G-87, HAPPY GOLDMINES SHOPPERS, B/S

any) of corporate debtor BELADIMORA, Vesu, Surat, Surat, Gujarat,
India, 395007
6. Insolvency commencement date in respect of corporate | 06-04-2026
debtor
7. Estimated date of closure of insolvency resolution | 03-10-2026
process
8. Name and registration number of the insolvency | Name: Aarsh Resolution Professionals Pvt Ltd
professional acting as interim resolution professional | Registration.No:IBBI/IPE-0115/IPA-1/2024-
25/50078
9. Address and e-mail of the interim resolution | Address: 174, BALCO Apartments, Plot No.58, IP
professional, as registered with the Board Extn., Patparganj, Delhi-110092

Email: atulmittalip135@gmail.com
10. | Address and e-mail to be used for correspondence with | Address: 163, BALCO Apartments, Plot No.58, IP

the interim resolution professional Extn., Patparganj, Delhi-110092
Email: cirp.letsjumptrampoline@gmail.com
11. | Last date for submission of claims 20.04.2026 )

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)
14, (a) Relevant Forms and (a)Weblink: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives (b)Not Applicable

are available at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the LET'S JUMP TRAMPOLINE AND ADVENTURE PRIVATE LIMITED on
06th April 2026.
The creditors of LET'S JUMP TRAMPOLINE AND ADVENTURE PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 20th April 2026 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
submit the claims with proof in person, by post or by electronic means,

Submission of false or misleading proofs of claim shall attract penalties. W
—

Through its Designated Director Mr. Atul Mittal

Appointed as Interim Resolution Professional

IP Registration No. IBBI/IPE-0115/IPA-1/2024-25/50078

Date:10/04/2026 In the matter of M/s LET'S JUMP TRAMPOLINE AND

ADVENTURE PRIVATE LIMITED
Place: Delhi
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ECL FINANCE LIMITED

Reglstered Office: Tower 3, Wing 'B', Kohinoor City Mall,
Kohinoor City, Kirol Road, Kurla [West), Mumbai - 400070.

APPENDIX IV POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of ECL Finance Limited  (ECL) under the Secuntization and
Reconstruction of Financlal Assets and Enforcerment of Security Interest Act 2002 and in éxercise of [EOWErS
conferred under section 1312} read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand
Moticeds) dated 19-04-2026, by the Authorized Officer of the company 1o the Borrower(s)’ Co Borrower(s) mentioned
hergin balow to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amwount, notice s here oy given o the Borrowen(s)/ Co Bormower and the public
ingeneral that the undersigned has taken the Symibolic Possession of the property described hergin below in exercise
of powers copferred on him under Sub- Section (4) of the Section 13 of the said Act read with Rile B of the Security
Interest Enforcemeant rulas, 2002, Tha borrower™s attention i invited to provisions of sub- section (8] of section 13 of

the Act, in respect of time avallable, to redeem the secured assets, The bormower In particular and the putdic in
general arg hereby cautioned not to deal with the propearty and any dealings with the property will B subject fo the
charge of ECL for an amount as menticned herein under with interest therson,
Mame of Borrower(s)/ Demand notice date Description of secured assat Date of Possession
Co Borrower(s) | and amownt (Symbeolic)
DESCRIPTION OF THE SECURED PROFPERTY
(LOAN ACCOUNT NO: 19-01-2026 ALL THAT PIECE AND PARCEL OF FLAT NO. 703
LVDRCLS0000093163) TOWER NO. D, IN “MAYFAIR SUNRISEYILYING IN|
And LAND BEARIMNG E.5. WO, 22), ADMEASLURING|
1) M/S. RADHA RAMAN 1000.00 S50, FTS. SUPER BUILT-UP AREA, BUILT
ENTERPRISES Rs.21.26,283.96/- | \p AREa ADMEASURING, 700 S0. FTS., AT MOLIE|
|Barrower & Applicant) | (Rupees Twenty One| o7 anpa REGISTRATION SUB-DISTRICT &
2) MR. VAGHASIA Lakhs Twenty Five nicroicT vADODARA WHICH IS BOUNDED as| — 07-04-2026
RAJESHEHAI Thousand Two |noER:
A-,E-’.I:: EI:I rlw-'w and Co- Hundred Eﬂlﬂr‘l’l'lm_ NORTH: FLAT NO. 0 704
pplicant) and Paisa Ninety Six : 5
3) MRS. MANISHBEN only) with respect to| E25T PASSAGE THENFLAT NG, D-702
VAGHASIYA Loan Account SoulH TUNERL
{Co-Borrower and Co- Bearing Number| WEST. MARGIN SPACE
Applicant] LVDRCLS000009341! NOTE: - MORTGAGE DEED EXECUTED 8Y MRS.|
63 dus as on 13-01- VAGHASEY MARISHABEN RAIESHEHALD 1N FAVOR
2026 OF ERFL, (MOW KMOWN A% ECL FINANCE LTD.)
DATED 22MD APRIL 2002
Placa: Vadodara ady-

Date: 09-04-20245 {Authorized Officer)

FOR ECL FINANCE LIMITED

Public Notice For E-Auction Cum Sale

Salke of Immavalie poperty morgaged to IIFL Home Finarcs Limiled (IIFL HFL) Corporade Cffice af Plot Ma.838, Ldvog Vikar, Phase-1V, Gurgaon-122015
[Hargra) and Branch Ofice ab- Office No. T01, Teh Floar, 215t Centuary Business Center, Mear Udhna Danwaja. Ring Road, Sarat 325002 undes the
Securitisaion and Reconstructian of Financial Assets and Ernlorcement of Security Inerest fcd, 2002 (hererafier “Ael). ihersas the Aulhorzed
Oificer (“&i0% of IFLHFL had {aken the poassession of the Toliowing propertyies pursuant to the nothos (sswed WS 1320 of the Act in the foliowing loan
aocounta!proepect nos with 8 righd bo sed the same an “A5 15 WHERE 15 BASIS, A5 15 WHAT IS BASES AND WITHOUT RECOURSE BASIS" for realzafion
of HFL-HFL"s duns, Tha Sala will ba dora by the uﬂdBmgnu-: Fmugh a-aucion platiam provided o the webste: sww liflanahome: com

EHTH‘-H‘“IT “Dernand Natice Uﬂh‘lﬂlﬂhﬁﬂhrll'm'ﬂlh Dibe EH'I:I‘H':H Date of Inspection
Cio-Borrowens)l Dearter aned Amiaiind praparty! Sscwrad Asset Possession Reserve Price of proparty
Guarantoris) 12005/2025 All that part and parcs af the 1812028 R 1261000.0- [Rupees| 2410412026
I ijay Himba R, 1282045,00 E'E perty bearing: Plot Mo, 55, of Total utstandin Tweghie Lakh Sixty One | 19:00 hra.- 14500 hrs )
Balfiza [Rupees Tweve Lakh Residency arganized on As On Date G8M3r0zg | Thovsand Ony)

e, Archana Yigy Eighty Tae Thausand  |land hearng Block Mo, S26012 | !‘R'F" 198738 117 EMD Lasf Oute
Baliisa {Prospect | 800 Mnely Five Drly| g-lﬂl??esmﬁn ';jiré_'f:lci {Rupees Fifleen Lakih IlEJ:;;:tI! TEEI.ET ek v
Mo-IL100Z9303, | Eid Increase Amount ﬁ:,f::;;,fu S FLT Pripety| TWenly Eoit Thousand | me126100.00- | DoteTine ofE Aucion

IL10167E14]  Rs.25000,00¢- e Land. s, Al Ups Apea | Seven Hundrad Twerty | (Rusees Ona Lakh | 2aib4r0026 at
{Rupaas Twanty Five I.'glaruat Areg Pr':||:-ErI- Areg:| Five and Thirlagn Paise Twanty Six Thousand | 4:00 hes.- 1308 s,
Thoursand Cinby 4R0ET, T190E3 37000 Dily] O Hunared Dnly)

Mads OF Paymest - EMO payments are bo be made vide online mode oaly. To maks payments yoo have i visl htps: heww Bl cnehome.cam and
pay through Bink available far the property! Securned Assel anly,

Mate: Payment link for each proparty! Secured Asset is differant. Ensura you are using lnk of the preperty! Secured Asset you infand to buy vids
public auctian.

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
CIN NO - U65922KL2010PLC025624, Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo,

Plot No. C38 & C39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517,
Email Id: authorised.officer@muthoot.com

Q.

muthoot

HOUSING FINANCE

APPENDIX -IV [Rule 8(1)] Possession Notice (For Inmovable Property)

Fﬂ-rBaIarlnn F'ayrnurﬂ ngm I'rl:lpu- Il'm.rlmlll |rﬂuﬂuhurnu |:|:-|11 !-E-nlm:l: ’H'r Eid H:Iu;h -url P‘.ﬂ E.llln-l;r..ﬂ.rrluunl!

anrru !F'd. qur#rﬁq:m
Far partidpating in e-aucion, Inbending Didders reduered o regdter fnai detalls with the Senvice Prondder hitps v (forehinme. com , wall in advarce

and has o creale the ooina oo, login £ and pesseond, Irending basden hee tn 2uben® the payment af the EMD prace @ partcipation, Upon payment.
Dkddars are raquired to submil the alecironicatly sigred E-Tencer Form/Bid Form (E-Signfusing $hair Aadhasr Mumbar,

2. Tha biddens shall imprave thesr offer in multiple of amoynd menSoned under the column Bid Intease Amount™. In case bid is placed n the st 5 mimades of
The clagEng fmeal e auclion, Ihedasing lime willaniomabca by ped edended b Sminules

3. The successful biddershould depost 25% of the bid amount (ster adusting EMD| within 24 hoores of the acoegtance of bid price ty the A and the belanee 75%
ol tha bid amauntwithin 15 dans from $e dats of ponfrmation of saks by $e secured credine, Al dapasit and payment ghal ba inthe preseribed mada of paymeant.

4. The purcheser has b baar the cess, apphcabln stamp duly. fess: and any ofer slalufory dues or ather duas like municipal lax, costs associaled with the
torweyancEof iransler ol thesnd and ol ctherincidental pasts, chasis incisdng al B and rdesaulgoings rekadng 10 the propesy.

B The purchasar hasio pay TOS apoi cable o the irarescionpeyment of sale amount and subm it the TOS certficate with IIFLHFL

B. Bidders are advized foga through the websile hitps: [/ wws ifldnehomea.com for detsled terms and condifons of auction sale & auclion appfication fomm
bafune submitting thisir Bivs for laking partin theeauction sale proceadings

T, Faor detsds, balp procedune srd anling lraving on e-atiction prospecte bidders meay contact e servaee proder E masl 100 avetion Ml coem, Suppart
Helpkreng, 1B00 2672499,

B. Faor ey quany redabed Yo Property detsils, irspection of Property and Onfine bid etc. call FL HFL 401 frea no. 1800 2672 4968 from 02630 hrs oo 18:00 hrs
bahwean Monday o Friday o wnibe o amail:- carai@illonehpme. com

B Malce 8 hersdny ghéen 1o aboue $3d borowes o calec] he Bousshakd arlicles, wheh wers |wng 0 B secursd agesl &1 s Iime ol Eking phyaical
passeasion within T days, atherwize (IFL-HFL shal not be responsible S any fogs of propery under the dicumstances,

1. Furthar tha notica is harety gwen to the Boerowen's, thatin casa they izl o oollact the above said articles sames shall be sold inaccordance with Lawe:

1, Incase ol dalaull in paymend & arey Slage by e successhd bidder Fauchian punchaser within he aboae sliputzied fme, e sale il be canceflod and the
arniund dlready pead vl be darfsled (inciuding EMD) and B propey will e sgan pul ioass

12 A0 resardes T ighis lo poslponeicancel of wary the terms end coandition of tenceeauction without a=signing any reason thereof_ In case of any disoule n
tanderAucton, the decision of ACof IFL-HFL wil be final.

15 DAYS SALE NOTIGE UNDER THE RULE 3 3UR RULE (1) OF SARFAES] ACT, 2043
The Borrower are berpby notifed e pay the sum as mentoned abave along with upte daled edereat and aneltany enperses heloms tha date of TendernAocon
falking which the property will b Buctionedizald and batancs does Hany will be repoveesd with interest and post.

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice to below mentioned Borrower/s / Guarantor/s. After completion of 60 days from date of receipt of the said notice, The
Borrower/s / Guarantor/s having failed to repay the amount, notice is hereby given to the Borrower/s / Guarantor/s and the public
in general that the undersigned has taken Physiscal Possession of the property described herein below in exercise of powers
conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

Sr. LAN / Name of Borrower / Co-Borrower / Guarantor Date of I?emand Total Ofs Amount (.Rs.) Date °.f
No. i notice | Future Interest Applicable Possession
LAN No. 16100007224, 1. Sandip Becharbhai Desai i § Rs.23,63,742.55/- as on Al
1| 2. Ashishbhai Becharbhai Desai 31-October-2025 25-October-2025 05-April-2026

Description of Secured Asset(s) /Immovable Property (ies) ALL THE PIECE AND PARCEL OF IMMOVABLE
PROPERTY BEARING FLAT NO 504 ADMEASURING 545 SQ. FRS. I.E. 50.65 SQ. MTS.SUPER BUILT UP AREA. & 366
SQ.FTS. |.E. 34.04 SQ. MTS. BUILT UPARE4 ALONG WITH TOTALLY 20.56 SQ. MTS UNDIVIDED SHARE IN THE LAND
OF ROAD & C.O.P. IN',BHAKTIDHARR RESIDERCY OF BUILDING NO. /2" SITUATE AT REVENUE SURVEY NO 56,57,
59 PAIKI & BLOCK NO 130 ADMEASURING 1 HECTOR. 31 AARE. 52 SQ. MTS., AKAR RS. 19.06 PAISA OF MOJE
VILLAGE SAYAN CITY OF SURAT. BOUNDARIES AS FOLLOW EAST: FLAT NO 1/2 - 501 WEST: C.0.P NORTH:
BUILDINGNO |-3 SOUTH: FLATNO -1/2-503

LAN No. 16100007247, 1. Gadriben Dhirubhai Mangoliya |
Alias Gauriben Dhirubhai Mangulia Alias Gauriben
Dhirubhai Mangukiya, 2. Jaykishan Dhirubhai

Mangukiya Alias Jaykishan Dhirubhai Mangoliya

Rs.2,68,201.21/- as on

18-August-2025 14-August-2025

05-April-2026

Description of Secured Asset(s) /Immovable Property (ies) ALL THE PIECE AND PARCEL OF IMMOVABLE
PROPERTY BEARING FLAT NO 203 2ND FLOOR, ADMEASURING 545 SQ.FTS I.E 50.65 SQ.MTS SUPER BUILT UP
AREA & 366 SQ FTS I.E 34.04 SQ.MTS BUILT UP AREAALONG WITH TOTALLY 20.56 SQ.MTS UNDIVIDED SHARE IN
THE LAND OF ROAD & C.O.P. IN “BHAKTIDHARA RESIDENCY OF BUILDING NO G” SITUATE AT REVENUE SURVEY
NO 56,57,59 PAIKI & BLOCK NO 130 ADMEASURING 1 HECTOR, 31 AARE 52 SQ. MTSAKAR RS 19.06 PAISA OF MOJE
VILLAGE SAYAN,CITY OF SURAT. BOUDARIES AS FOLLOW: EAST: OPEN SPACE WEST: FLAT NO G 202 NORTH:
OPEN SPACE SOUTH: FLAT NO G 204

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded
amountand further interest thereon.

Place: Gujarat, Date: 10 April, 2026 Sd/- Authorised Officer - For Muthoot Housing Finance Company Limited

sEndiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
Home Laans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office: Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- Pnb Bank, Motipura Circle, Motipura,
Himmatngar, District- Sabarkantha, Gujarat-pin-383001 & Shop No U-10/11, Sar Corporate Centre, Shashtri Nagar Corner,
Udhna Main Road, Surat, Gujarat- 395002 & Office N0.106, 1st Floor, Kailvanna Complex, Besides Reliance Centro Mall,
Ambawadi,ahmedabad Gujarat-380006
PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

NOTICE FOR SALE OF IMMOVABLE PROPERTY/s MORTGAGED WITH India Shelter Finance Corporation (ISFC)
(SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Notice is hereby given to the public in general and in particular to the borrower(s) and guarantor(s) or their legal heirs/
representatives that the below described immovable properties mortgaged/charged to the Secured Creditor, the possession
of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 24.04.2026 (Date of Auction)
on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below
mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below.
The sealed envelope containing EMD amount for participating in Public Auction shall be submitted to the Authorised Officer of
ISFC. On or before 23.04.2026 till 5 PM at Branch/Corporate Office: Shantam- 9, Shop No. 204, 2nd Floor, Near
Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001
& Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road, Surat, Gujarat- 395002 & Office

No.106, 1st Floor, Kailvanna Complex, Besides Reliance Centro Mall, Ambawadi,ahmedabad Gujarat-380006

Date Of Type of Possession
Demand Notice (Under Constructive/

Amount As On Date Physical)

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/
Guarantor(s)/Legal Heir(s)/Legal Rep.

Reserve Price,
Earnest Money

LA15CLLONS000005039096/AP-10077649,
MRS. JAMNABEN OD & MR. MAGANBHAI OD

DATE: 20.06.2023 Rs.7,56,599.9/-
(Rupees Seven Lakh Fifty-six Thousand
Five Hundred Ninety-nine Paise Ninty Only)

Physical
Possession

RS.8,80,560/-
RS. 88,056/-

Description Of Property: All Piece And Parcel Of Property No. 86/2, Chadarni Gram Panchayat, Mouje Chadarni Taluka
Himmatnagar, District Sabarkantha, Gujarat Boundary: East: Road, West: Open Land, North: Other's House, South: Old Hospital

HL11CHLONS000005084986/AP-10204722, | DATE: 12.02.2025, RS. 10,24,461/- RS.6,69,060/-
MRS. KANTABEN PARMAR & MR.RAHULBHALI | (Rupees Ten Lakh Twenty-four Thousand RS.66,906/-
PARMAR Four Hundred Sixty-one Only)

Physical
Possession

Description Of Property: All Pieces And Parcel Of Survey No.374 & 376 Block No.365 & 368 Of Mumbai Vitrag Co.op Housing
Society Ltd. Plot No.12 To 19, Building A, Flat No.a-306, Adm.818 Sq.ft Super Build Up Area & 50.45 Sq.mtrs Build Up Area Along
With : 10.20 Sq.mtrs Undevided Share In The Land Of Road & Cop In The Scheme Known As Dada Bhagvan Residency Mouje
Kamrej Surat Gujarat. Bounded With: East: Open To Sky, West: Adj. Flat No.305, North: Passage Then Flat No.307, South:
Adj.complex.

DATE: 10.10.2025, RS. 10,42,212/-
(Rupees Ten Lakh Fourty Two Thousand
Two Hundred Twelve Only)

LA15VLLONS000005078101/AP-10188623
MRS. REKHABEN VAGHRI & MR.SAMPATBHAI
VAGHARI & MR. MITULKUMAR VAGHRI

Physical
Possession

RS.9,52,560/-
RS.95,256/-

Description Of Property: All Pieces And Parcel Of Property Bearing Plot No.10, Gram Panchayat Property No.1721, Admeasuring
1200.00 Sqg. FtI. E 111.5241 Sq. Mtrs Plot Area In The Area Known As Vaghri Fali, Nr. Primary School, Situated At Mouje: Chitroda
Ta: Idar Dist: Sabarkantha, Gujarat 383421 Boundary: - East-40 Ft Road, West- House Of Sikandarbhai Bakabhai Vaghela, North-
open Plot, South-house Of Kishorbhai Manubhai Vaghari.

LANKVLLONS000005136674/AP-10305563 , | DATE: 10.10.2025, RS. 8,53,292.79/-
MRS. KAILASHBEN MANUBHAI BARAIYA & | (Rupees eight lakh fifty-three thousand two
MANUBHAI LALJI BARAIYA hundred ninety-two & seventy-nine paisa)

Symbolic
Possession

RS.34,21,250/-
RS.3,42,125/-

Description Of Property: All Pieces And Parcel Of Property Bearing Gram Panchayat Property No.611, (old Property No.565) In
The Area Known As Chunthaji Ni Muvadi, In Sim Of Mouje: Village: Chandiyel Ta: Daskroi, Dist Of Sanand And Registration Sub
District Of Ahmedabad 12 (nikol) Gujarat 382433 Land Area Admeasuring 2500 Sq.ft. Boundary: - (as Per Title) North: Bharatbhai
Ravijibhai, South: House Of Bharatbhai Laljibhai, East: Farm Of Badani Kalaji West: Farm Of Prabhsinh Ramsinh, (as Per Site) North:
Road Then Bharatbhai Ravjibhai Baraiya, South: Owner's Farm, East: Temple & Farm Of Badaji Kalaji Baraiya, West: Road Then
Baratbhairavijiji Baraiya

Axis Bank Ltd. (CIN: L65110GJ1993PLC020769)

Place : Surst ; Date : 10-04-2026 Sdl- ; Autharlsed Officer, For BFL Heme Flnance Lid.
Branch Office: Axis Bank Limited, Collection Center, First Floor, Unit No.101 & 102 (Part) Balleshwar
Avenue S G Highway Opp. Rajpath Club Bodakdev Ahmedabad Gujarat - 380054. Corporate Office : Axis
Bank Ltd., 3rd Floor, Gigaplex, NPC — 1, TTC Industrial Area, Mugalsan Road, Airoli, Navi Mumbai — 400708.

I‘Ax S BANK
Possession Notice APPENDIX -1V [Rule 8(1)]

Whereas, the undersigned being the Authorized Officer of the AXIS BANK LTD, under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read
with rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice dated mentioned herein below tabel calling
upon the Borrower/Co-Borrower/Mortgagor/Guarantor, mentioned herein below table to repay the amount mentioned hereunder
in the notice as mentioned in the said notice together with further interest at the contractual rate on the aforesaid amount and
incidental expenses, costs, charges etc. incurred/to be incurred, within 60 days from the date of the said notice. Borrower/Co-
Borrower/Mortgagor/Guarantor, mentioned herein below tabel having failed to repay the Banks dues as mentioned in the notice
issued to him under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, notice
is hereby given to the Borrower and other mentioned herein above in particular and the public, in general, that the undersigned
has taken Possession (mentioned herein below tabel) of the property described herein below in exercise of powers conferred on
him under section 13(4) of the said Act read with rule 8 of the said Rules on following date. Borrower/Co-
Borrower/Mortgagor/Guarantor mentioned herein below tabel in particular, and the public, in general, are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of the AXIS BANK LTD for an amount
mentioned herein below tabel as mentioned in the said notice together with further interest at the contractual rate on the aforesaid
amount and incidental expenses, costs, charges etc. incurred/to be incurred. The Borrowers attention is invited to the provisions
of sub Section (8) of section 13 of the SARFAESI act, 2002 in respect of time available, to redeem the secured assets

Demand Notice

Name of Borrower/ Date & Type
Guarantor/ — [Pafe & et Amount SCHEDULE OF IMMOVABLE PROPERTY of
Co-Borrower Possession

Charges-Recovery

All That The Piece And Parcel Of Immovable Property Comprising Plot

LOGI(;')I'II\gglPlgﬁlATE No. B/11 Plot Area Admeasuring 123.52 Sq. Mtrs. Road And Common
LIMITED 19/01/2026  |Plot Area Admeasuring 59.17 Sq, Mtrs. Total Area Admeasuring
(2) MR. RAJESH & 182.69 Sq. Mtrs. In The Scheme Known As Aditya Villa-1 Situated At 08-04-2026
SHAH, (3) MRS. Rs Revenue Survey No. 457 Total Land Area Admeassuring 9713.00 Sq. .
SHAH JIMMY | 1,49,97,258.16/- [Mtrs. Of Moje Chhani Registration Sub Distirict Vadodara, District-| (Symbolic)
RAJESH, (4) MR. |as on 30-08-2025 |Vadodara. Which Is In The Name Of Mr. Shah Rajesh & Mrs. Shah
SHAH HEMAL Jimmy. East: Society Road, West: Plot Np. B-10, North: Common Plot,

KAMLESH KUMAR South : Plot No. B-12.

All The Piece And Parcel Of The Immovable Property Bearing Its Sub Plot
No 06 Total Area Admeasuring 186.25 Sqg. Mtrs In The Scheme As Vallabh

(1) M/S SHREE
GEETA ENTERPRISE

(2) MRS 03-10-2025  |Villa Situatd At Revenue /Survey No 184/1 Of Area Admeasuring 1-96-30
ANJANABEN & Hec. Sq Mtrs. T.P Scheme No .06 Final Plot No 46/1 Area Admeasuring| 08-04-2026
LAXMIKANT SHAH Rs.80,00,609/- as [5618 Sq. Final Plot No 46/2 Admeasuring 8472.00 Sq. Ntrs Paiki Plot No| (Symbolic)

(3) MR. ZENITH on 16-07-2025 |46/1 Area Admeasunng 5618.00 Sq Mtrs Of Moje Savad_. Sub District —

LAXMIKANT SHAH Vadodara District -Vadodara. East ; Plot No. 05, West ; Adj.Propertyof F.P.

No 47, North : 7.50 Mtrs. Internal Road, South ; Adj.Propertyof F.P. No. 51

All That Piece And Parcel Of Commercial Property Having Office No S.F. 27

(;l)ié\f_'s,‘lgfgg:'EUsTE On Second Floor, Carpet Area Admeasuring 35.02 Sq Mirs, Undivided

(2) MRS ’ Share Of Land Area Admeasuring 22.29 Sq Mtrs And Office No S.F. 28 On

CHANDRIKABEN 03-10-2025  [Second Floor, Carpet Area Admeasuring 26.23 Sq Mtrs, Undivided Share Of
JAYESHKUMAR & Land Area Admeasuring 16.70 Sq Mitrs In The Sceme Known As “Nexus” 08-04-2026
PANDYA Rs 26,03,267.93/-|Situated At Block No 136 (Old Survey No 155/1) F.P. No 87/1, P. Scheme| (Symbolic)

(3) MR. PARTH | SN 29-07-2025 |No. 1, Area Admeasuring 1841.00 Sq Mtrs, Of Mouje Bhayli Registration

JAYESHKUMAR Sub District Vadodara. Mrs. Chandrikaben Jayeshkumar Pandya.

PANDYA Boundaries : East : 12 Mtr. Road, West : Office No. 29 And Passage, North

: 24 Mtr Rode, South : Passage

All The Piece And Parcel Of Residential Property At Revenue Survey No. 182

Paiki T.P.S. No. 22, 0.P.No. 49 And F.P.No. 49/2 Na Land Plots Paiki Plot No.

1) KURJIBHAI 13 To 24 Paiki Sub Plot No. 12 To 24/25 Paiki “A” House Paiki House No. A/20

PARSOTTAMBHAI 23-07-2025 Admeasuring 57.49 Sqg. Mtrs. Known As Oscar Residency, And Building
BODA & Thereon In Raiya Of Rajkot And Standing In The Name Of Mr. Ketanbhai| 08-04-2026
2) KETANiBH Al Rs. 2019117.45/- |Kurjibhai Boda And Bounded As Follows. East : Sub Plot No. 13 To 24/3, West| (Symbolic)

as on 05/05/2025 |: Road, North : Sub Plot No. 13 To 24/24, South : Sub Plot No. 13 To 24/26.

KURJIBHAI BODA With Buildings Constructed Thereon Along With Other Assets Such As

Furniture And Fixtures, Equipments, Machinery -Fixed And Movable, Structure
And Any Others Assets Situated Thereon.

Please further note that as mentioned in sub-section 13 of Sec. 13 of the aforesaid Act, you shall not transfer by way of sale,
lease or otherwise any of the assets stated under security referred to in this Notice without prior written consent of our Bank.

Date : 10.04.2026, Place : Gujarat Authorised Officer,Axis Bank Ltd.

Public Motice For E-Auction Cum Sale

Sae ol Immosabde prapamy morigacesd 1o 1IFL Home Finanea Limsd [IFEL HFL) Caparate OMios al Pl Ne S8 Udyog Vinar, Phagse-ty, Gegaon- 122015,
(Haryana) ared Branch Ofce al- 303, Third Floor, Godderoft Complex, 65,66 Vishwas Colony, Opp.Swagal Restaurant, Jedalpur Road, Alcapari,
Vadodara, Gujaral-300007/04fce Mo, 101, 3rd Floar, The Imperia, Dpp. Shakhtri Masdan Above Federal Bank, MrAxis Bank, Rajkof, Gujarab
60001 ¥irst Floor, Shop Na. 107, Riddhm Plaza amser Jawan Cicle, Niol Kathwada Road, Nikal, Ahmedabad, Gujarad- 382350'shree Ganesh Building
06 Mh B Inframt ldbi Eank And Indwesind Bank, Opp Mamiaidar Office, Ankleshwar 393007 weder lhe Securiisation and Reconsbructon of Financial
Axsels and Enforcement of Securily Infenesd Act, 2002 [ruznednafter “Act”), WWihireas the Authanzed Oficer CALT) ol BEL-HFL had aken the possEssian al
e Rallowdng progaryies pursuan] o e nabce Bsoed Ui 1302} ol B Actin the Sloweeg loan aosourisprospect nas, welh 4 nghl ko sell the same on "AS 1S
WHERE IZ BASIS, A% IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" lur ressizalion of IFL-HFL% duses, The Saile will be dene by lhe undessaoned
FrireLagn e-audion piatanm provided atihe wehsile wveadilanehome com

PUBLIC NOTICE / DISCLAIMER

This Pulbdic Medice i5 Deing 1sseed by JM Firaacial Asset Seconstrction Gosnparny Limited,
acting in it Capaciy a5 Trustes of JARARC-SB1 March 2071 4 1 Trast (“JMFPARC™ ).

It b by Drought ta the atention of the penes public, prispective bidoers, ard to whom it
TeE S0 LONGEM Thal certan immovahis properties Deing () Piet Mo, 1 dershwisie Shed Ao, 10)
an kznd of suresy no, 379, 381, B8N paEikl, 307 and 389 totally admeasuring 2527 240 =g mites
{8} Plot Mo. 2 {arstahile Shed No. %) anland of sureey . 379, 381, 302/paiki, 357 and 389
todally admeasuring 2672 16 sgomirs. (iii) Plot Na. 3 (erstahile S5Hed Mo. T} on End of sureay
ne, 305, 381, 382'paiki, 3BT ard 289 tetally admeasuring 656356 sq.mirs (iv) Plot Mo, 4
{ersiwhile Shed Ne. B) on Bad of sureey no, 379, 289, 3B27paiki, 367 and 389 totalky
admeasaring 335500 5080, (v) Pt Mo, S [ersbamile Shed No, &) oo Smd of Survey no, 375,
381, 382 palkl, 357 and 389 totally sdmessuring 628268 s mites, (a| Plod Mo, T (erstwhile
Shed Ko 1] an land of suresy na, 379, 381, 382paiki, 387 and 389 totally acmeasuming
4484 40 sgomitrs., being the fand and construction thereon at K.R. Industrizl Estate, Yillaga
Virpar, Taluka Tankara, District Morbi [* Morigaged Proparties" ) are morigaged fo JMFARE,
pursuant to assigrment of debd and wiiforcenient rights under tha pravisions of the SARRAES!
Aol 2002 IMFARC k25 inibeyled steps Tor sabe al the Morlgaged Properfies through pabbic
E-auction, inaccordance with SARPAES] A

I 1S come B cur notice Bk 3 pubic notice dated Apeild, 2026 has boen issued by M Shyam
Developers ¢ Shree Shvam Developers in Sandesh, Rajkat, purporing 1o wam the pubilic
against panicipating inthe said e-aection and agairst salefranster of Maortgaged Properties.
In thiz regard, the public iz hereby informed and clarified fhat as on date there is no
agregment of JMFARC with M= Bhyam Deévelopers whalsoever, far sale of Morigaged
Properies. Furber, M's Shyam Developers [ Shree Shyam Developers hag ao right, title,
interesd, orelalm whatsoever overihve Morigaged Properiies neither do they hawve any locus
standi fo issue any public notice. warning, of advisery in relation to the Mordpaged
PFroperiies or the awclion process. Any pending civil proceedings do ned operale as an
aulamilic injunelion againsd JMFARC s slalulory righls 1o proceed with the avclion. Thus,
tha pahlic mollea issued by them = enaulhorized, misleading, and legally untenable,
Accordingly, afll members of the peblic are advised to disregard such umauthorized and
misleading publications by Mis Shyam Developers / Shree Shyam Developers.

JMEARG reserves ail its rights o indiate approgriate legal action against any parsonandity
nberfering vith the e lul seacise of 45 rmghls

Far further details regarding the auction, interestad parties are advised 10 refer anly (o ffcal
cammunecalions and nobcss igsued by JMFART and inferested pastios may reach aul 1o
BAr Visha! Lighitat +91 53819985511 /-
Dade: April 10, 2026 Authorised Dicer
Place: Morbi, Rajkol JM Financial Assed Recenstruction Company Limifed

Farm Mo, 3 [See Regulation-13 [1)/a}]
DEETS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
st Floor SC0 33-34-15 Seclor1T A, Chandigarh (Additional space allotied an
3rd & dth Floor akso)
Case No.: OAM396/2025
Summons under sub-section (4) of section 19 of the Act, read with sub-rule [24) of rule § of
the Debt Recovery Tribunal {Procedura) Rules, 1993, Exh.Mo.: 10124
YES BANK VS SIMHACHALAM KOYYANA KOYYAMNA
Ta, (1) Simhachafam Koyyana 5o Sk, Ramarao Kowyana R0 Kajana Grean, House Mo, 650,
Block Mosupora 2 Plod, Ma Seclor, Briwedi, Rajesthen- 301702 Alse At Simhachalam Koyyana
S Sh. Ramarao Koyyana 878, Sai Pujan Residancacy, Maar Gapal Magar, Vakya Road, Gide
Por- Ankirshvar, District Bharuch, Gujrat- 383002
SUMMONS

WHEREAS, AN 19012025 was lisled before Hon'ble Prasiding OfficerReg islrar an 240N 2026,
WHEREAS this Hmhle Trm.ﬂal B p:ease-:l to tssue summons! nofice on the said nmlk.ahm
(application ahng with |:|:-|:||a5-:|rd|:-::.|n'-un15 edt. annegad),
In accordance wilh sub-saction (4) of section 19 of the Az, you, the detendants are direcied as
unar-
(] loshew cause wilken thirly days of the sarace of summoens as Lo why relal prayad for shoukd
Pl by graribisd;
(¥ o discicea particulars of properties or assets other than proparlies and assets spacified by the
applicant under saral rumber 3A.of the-ariginal application;
() o e restrained from dealing with or disposing of secured assets or such other assets ard
properties disclosed under senal numbsar 34 of the ongngl application, pending heaaring and
dizposal of {ha applcation for attachmant of properies;
(] you shak not transfer by way of sale, lease or otharsise, except In e ordinany course of his
business amy of 1he essats over which secunty interest is cregled andi ar céher assets and
propesties spacified or disclosed undar serigl numbar 34 of tha orignal apphcalion wilkout tha
price apprayval af the Trbunal;
(w}you shigll e liable to accouns for the sale proceads realised by sale of secured assets or other
g==als and propearties in the crdinary coursa of business and deposit such sale proceads in the
accounl maintainad with tha bank of fnancial Bslilaons hoiding sacurily infarest aver Such
Al
Yo are eé=o directad to file the wrillen statement with a copy there of fumished to tha spplicant
and i appear bafiora Registrar on 12006/2026 at 10:30AM. fEling which tha apalication shallba
b arwd decbid 0 paur b o,
Given under my hand and the seal of this Tribunal on this dabe: 01004/2026.

Signature of the officer Authorised fo Essue summaons,

Bomawar(s) | Damand Natice Date Dascription of tha Immovabln Dhater of Physical Resarve
Co-Borrawer|s)/ and fmourt progerty) Secured Assel Posssssion Price
Guarantor(s| 210312022 All Ihal part 4nd pasioes of he proparty bearing: 2602026 RRs.3071000,0)-
Mr. Mehud Patsl Rs, MEITS6.00 (Rupess| D, Fiak Mo, 10710, Sepal Rescency, Suray Yol i An O _[Rupees Thirty Lakh
Wirs. Kaghira Mehubha Ti-ﬁ'rrt'r':?r'eLa-n Sexty | Mo. 79, Being FP Mo, 1170i TP Schemeta, | ":'”t“: | Seventy One Thousand
Patel Irﬂfm:ﬂihfﬁefﬁn al e sim ot Vilage Herri, Mothnath Tuming, - :ﬂ?ﬁg&ﬁz?&gm Cnly)
undred and Ninety 5% | Harni Main Road, R K Patel ang Co,| 7% toate (N Earmesl Boney Deoel
yvopi R ioe Oty Vadodara, 190006, Gujaral, India Anga Tﬂﬁﬁfﬁﬂ_ﬁgﬁ' |F_ru:|| m_au%ﬁﬁ]un

Admazsurng [S6.F 1 Property Typs Area_
Admeasuning. Land_Area, Carpel_Anza
Property Area 1500.00, 255000, 55600

Bid Inerease Amsount

Rs 40000905 (Ripoes
Fourty Thasrzared Cride)

{Fligpeses Thida Lakh
Seven Thausand One
Hudned Orly|

Miraty Four and Twanly
i Paige Cnlyl

Terms and conditions:

1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Office
No- Shantam-9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District-
sabarkantha, Gujarat-pin-383001 & Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road, Surat,
Gujarat- 395002 & OFFICE NO.106, 1ST FLOOR, KAILVANNA COMPLEX, BESIDES RELIANCE CENTRO MALL,
AMBAWADI,AHMEDABAD GUJARAT-380006 between 10.00 a.m. to 5.00 p.m. on any working day.

2) Theimmovable property shall not be sold below the Reserve Price.

3) All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest Money as
mentioned above. EMD amount favouring the “India Shelter Finance Corporation Limited” payable at Delhi. The EMD
amount will be return to the unsuccessful bidders after auction.

4) The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided
further that the bid amount is not less than the reserve price. It shall be the discretion of the Authorized Officer to decline/ acceptance
of the highest bid when the price offered appears inadequate as to make itinadvisable to do so.

5) The prospective bidders can inspect the property on 18.04.2026 between 11.00 A.M and 5.00 P.M with prior appointment.

6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of purchase
money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the
property shall forthwith be put to fresh auction/ sale by private treaty.

7) In case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser
to the Authorized Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if
the 15th day be a Sunday or other holiday, then on the first office day after the 15th day.

8) In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/ sale by private
treaty. The deposit including EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall
lose all claims to the property.

9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and
other dues like Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The Company does
not undertake any responsibility of payment of any dues on the property.

10) TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be
deposited by the highest bidder in the PAN of the company and the copy of the challan shall be submitted to the company.

11) Sale is strictly subject to the terms and conditions incorporated in this advertisement and into the prescribed tender form.

12) The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting sale certificate
registered as applicable as perlaw.

13) The Authorized Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the tender without
assigning any reason thereof and also to modify any terms and conditions of this sale without any prior notice.

14) interested bidders may contact Mr. Aashish Bhatt & Mr. Kishan Chauhan Mob- 7874110808/6354053032during office
hours (10.00AM to 6.00 PM).

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date : 10.04.2026 For India Shelter Finance Corporation Ltd
Place: GUJARAT Mr. Kishan Chauhan Mob-6354053032

Wi, Samsudddin Davar o m}!ﬁﬁ'ﬁ!ﬁﬁ J;;hill FE'Lhﬁrﬂmﬂar_ﬂj E‘h;"mwl"ma:g 2002026 Ela 112?LNE.UI'- :H‘LE:FIBS
T} : D0 (Rupess ing; 08, Thir f, Wng DO P - gyan Lakh Iwanly 'wo
s e Fon Lakh Severty Six | SiverTowes SamarnayHeighs Ward o 132, | 1918l Outstanding &s O | ==51 L0 fri) ™
= fing Samsauain Thiiii v Fifty Four [ - : e Dradis 07MRI2026 SRR = v ir e k
heusand and Fifty Four | Cf Sursey Mo, 183815 TP Schere Mo, 1, ™ E Mo
Gk (R xapiect M O] sl o 581, Mol Sagar, Bl Rajoars | RS- 1121262.81/ - upees| Eamest Money Degosit
IL1023585T) Bid Tncrease Amount | Socity, B Madam Schoa, o 1506 Ring| Elevan Lakh Twanty Ona | [EMD) R 112200.00/-
Rt 25000, 80)- (Fupees | Road, Rajkot - 360003 Area Admeasurrg| Thousand Two Hundred | [Rupiees Qne Lakh
Tty Frow Thousand | fin 5a FLI: Propery Type: Camped_srea, Bult| Sidy Two and Ninety One Twehée Thousand Twa
[ Okl Up_area Propertyfrea 241.00, 285100 Feine Only) Hundred Oriy}
Mr hiahgllﬂr::;:d‘r I.Jii‘w. a H;;'g%'i&%!!é A Thal Part And Parcel OF The Propssdy FL e ﬁ_a.ﬂﬂﬂc:]_ﬂ.l]f- IHLII:[IBHE
ot Linsshi Hisclic i 00 Ry Beaning Properly MeST1 & 572, Wil - werity Cne Lakh Forty
Mrs. Bhikhiben Twenty Fous Lk Fy MHIL:HE '{E:}é. o Dat: Manaans | 10T Quistanding As On | e o cang Gnlyi
Matmandrasinh Chawta | Thousand One Hundred j A ! Date 08102026
rs. Bhihiten ard Minaty Orfy) | Candhinagsr, Gujsral, 332721 Area| Re. 276115361/ {Rupees Earnest Money Deposit
l.1anendmarh|:nara13 ~Bid Tncreass Amouni_|#dmeasuing {in 5q. FLE Properly Type:| Twenty Seven Lakh Sixty | {EMD) Rs.214300.000-
Zhixhinan Mahendmasinh F[‘E-.EEUUU'W.'—IRLF-EBS- E;|i||_ uj_anen, I:';|r|||:F_ _;|r|:z.|f||||f_ Bifen Cing Thousand Cine (Rupesss Twsa Lakh
Chavada [Shraugh 85 | Ty Fiog Thousand | Property Area: 250000, 2880.00.3504.00 | Hundred Fifty Thees and | Fourisen Thausand Eighl
P’“‘!—';ﬂh-"'m?"?m Oy Siwty Cne Paisa Only) Hundred Criy}
! 1Hﬁmmu?&fﬂn13
Mr. Sanjay Kumar 1102025 &) That Part And Fancel Of The Propserty 202026 Ra. 130a000.0/- {Rupees

pay through link available for the
using link of the property Setu
|[Fer Balance Payment - Login hitps: Mwww iflanghcme.com >Se :h:!"hly Bid" = Click on Pay Balance Amoaind

salhiri 3ah G Rs, 12434483.00 (Rupees | Baarng. Piod bo 0 65 | Sweet Homa | Mear Thirteer Lakh S
M.-; 'i;lr;h_,;ﬁ 'r?ﬁ“ I.:L;h F;:_rlt-.. L'.'-\:ld Sukn Residency | Jital To Dadhal Rosd, hmnﬂaquamn;wﬁ!?ﬂﬂ Theusand Qinly)
tusand Four Hundred | Dadhad, Ankleshwar | Oid s Mo 100 Block ; o
ProspectMo | and Forty Trvee Only) | No 46, Moje - Dachal . Anklasivear, Gugarat| P2 109858.26L (Rupees | Eatmeat Maney Depiosit
IL10315354) Bid Increase Amount | 353001 Area Admessuring (in g Frj:| . THneen Lakh Fae II::, I DE' Lakh Thrl
R 25000.00- {Rupees | Properly Type: Land asa, Super bu | JPoiEsnd Five Hurdreo |Ti1='“$ D8 ks Ty
Tarenty Fva Thousand [up_area, Safeable anea Property Area Fifty HIHB_EI'":I T"""_!"t'.l' i usand Six Hundre
L) 471,00, 396,00, 1058500 Faisn Dinky Ok
Date of Inspaction of property EMAD Last Dt Duarta Tima of E-Auction
1052026 9100 hrs 14:00 hes L30SI2026 till 5 pen, 1RAS/026 at 1100 hrs 1300 hes

peatyl Secured Asset onby.
Assatyouintend to buy vide

Mode Of Payment - EMD paymants are te be made vide anling maode nnl'_r Te make paymenls you kave Lo visit htpa.."m lifonehome.com and,
Note: ugm&nt lirik for aach progerty! Securad Asset is differant. Ersure you ane

Lo ]

La

(=R e

Biddess ere advisad to

-

B. Farany

in banden Sackon

1. Far participating ine-auctian, fitending bidders required to

Tarmis and Conditimns:-

istar theirdetaks with tha Sanica Provider hisps:fveaw. iflorshoma, comwed in advance

ard must create the login accound, login 1D end password. Intending bidders have to submit the payment of the EMD prior o parfcipafion. Upen

payment, bidders ane requined to sabmit ihe elecironically signed E-Tender FormsBid Fom ([E-Signi using their Aadhaar Kumbes.

Tha baddars shall impnave theer offer in mullipls of amount menfioned under tha colurn B Increase Amounl”, In case & bid i plaged in S last 5

il of thia Siasing lime: ol She suction, fie cdosing S wil automalicaly gal exdended for S minules

The successful bidder should depost 2 55 of the bid amaunt | after adpsting EMD) within 24 hours of the ac ,'J
et

tanca of bid price by the AD and the
baane 5% of the bid amaund within 15 days from the dale of confirmation of sale by the secured creditar,

ol ard paymnant shak b o the

preacribed mode of paymen,
4. The purchasar has ba baar the pess, appicable stamp duty, Teas, and army othar stalubony duss o ofher duas e municipal ks, costs associabed with (ke
conveyansa or rervsfaraf tha land and all othar ncdental costs. changes including all taxes and rates outgoings relating to the proparty,

The purchiaser haa i pay TOS aoplicabie o thetransactianpevment of sabe amaund and subiret the TDS cerfficate wisn IFLHFL,

thoaigh thewetisite hiipsfeesw.ifionehome.com fordetaled lerms and condilians of suction sale & sustion application fom

berfara submitiing thair Zids for taking par in §e & awction sals procesdings.
Far details, belp procsdurse and cebmne saining on e-auclian prospective tidders may contas e serdee provider E mal I00- care@iflcnehome,com
Suppert Helplre Nombersofi 1800 2672 4549,
ery refatad o Property datgils, Irspachion of Property end Onfine bid etc. call IFL HFL toll free no. 1800 267 2 488 from (29:30hrs. i 18:00 hrs.
betwesan honday o Friday or wnte to email: carai@iflcnehomea.com
8 Mialice s Peshetry ghen [0 above Sald bamovwens 1o colect the housahold selicles) whsch wene hing in he secured s al e lene of faking physical
peessisgion wilhin 7 cays, alhanyee IFL-HFL shisll nod be regpongitibe farany loss of praperly uler s croumsiances,
10. Furiner the nofee k= haraby given 1o $he Barowar's, thad in case they i ta collact tha shava said articles same shall b sold in accardance with Law.
1, Incase of dela® in payreanl at any stage by e successiul budder (auchion F.ln.‘ha?:l wikker Il 00 Slipulabed tiree, i
L dnricauirst ety peinied wall b Dorfiited {including EMD pand the properly wil
12. A0 reservas tha rﬁ_’eu pasiporaiCancet ar u'art the terms and conditian af fanden'zuction withou! assigning any reasan therecf. Incasa of any dispute
decigionof AD of IFL-HF

b g el B Sl

will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (8] OF THE SARFAES] ACT. 2002

sake will be cancelled, and

The Bomower are heraby notified 30 pay e sum as mendoned above along wih up-to-diaie ingerest and andllary expenses before the date of
Tendarduction, taling which the praperty will be auctionadiacld and halance dues any wil ba recaverad with interest and cost,

| Place : GUJARAT | Date :

10-04-2006

Sdl- Authonsed Officer, For IFL Home Financs Lid.

'

PUBLIC ANNOUNCEMENT
fUnder Regulation & of the Insolvency and Banknupicy Board of India

finsolvency Rezolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
LET'S JUMF TRAMFPOLINE AND ADVENTURE PRIVATE LIMITED

RELEVANT PARTICULARS
'Name of Corporate Debtor |LET'S JUMP TRAMPOLINE AND ADVENTURE PRIVATE LIMITED
Diatte of incomporation of Corporate Debtor | 05.10.2018
| Aulherity undar which Caomarnate Deblor i | Regslrar of Comparies - Ahmedabad
| |Incorporated | regisiared
4 | Corporate |oendly No. ! Limiad Liabiihy
| |\dersficaton No_of CorporsteDablor | R
5. | Address of te regslered offica and G-27. Happy Goldminas Shappers, BIS Baladmon,
| principal affice (d any| :f'::nrp::s:e Dahbbor '..'-e:s..u 5 il Gagarat, Incia, 395007

it | | —=

(UD2a1DGIZ018PTC 1 0dE21

6 'Irsnl-'e:'r:'fl:-.,rrrrm.emanl date in | 06-04-2028
resspeesct ol Conporate Debice
7 | Etrmaled dabe of dosurs of Insobency | 03-10-2026

|| resoiulion process
B. | Marma and Registration number of fa
insabency prodessianal acting as Intefm
_ _I-?Eﬂuh:u'l Protesson _ AFA ".I'_alid Upbo : 3006 2036
o | Addrass & emal of the imedm resolilion | 174, BALCO Spardmants, Plof Mo.58, 1P Exin.,
| professiceal, a5 ragiterad with e board | Patpangany, Dethi-1100892
Email : atulmittabipt 3sdgmall com
[ 163, BALCO Apatmesnts, Pict No 58, [P Exir,
Palpargan|, Dedhi=1 70037

| Aarsh Resolution Professionals Pvt Ltd
Resg. Ma,: IBEVIPE-D1TSRA-12024-20500TE

10| Addrass and a-mal to be used for
comespandencs wif tha Inksrim
| | Resclulion Protessicnal | Email: cirp.Jetsjumptrampoline@gmail.com
11, Ll e Tor subimission |‘:|"-:lﬁ|||'|5 20042026
2| Classes of crecilors, ilany, ander ciause (6] | Mot Applicable
ol sub-section [BA) of sedion 21, asmertained
| byeinterim Resaiution Professional
13| Warnees afinsavency profussionabs shantiled| Not Applcable
I8t 25 aufonssd rapresentative of cradiors
| |Inaclass ithres rames for each dlass)
14] 2} Retevant farms and
(o) Deatails of sufhorized representsives
| &re evailatie at.
Nofice i l'r:-reb:.- ghen that the Malional G l..-:rmpara:.- Law Tribunal has rdared the commancement of a
camparate mecivency resclution process of tha LET'S JUMP TRAMPOLINE AND ADVENTURE
PRIVATE LIMITED an 06th April 2026.

) Wt bk hitgs: bk govirvenhomeltcarinads
| B Mot Appiicabde

Tha predilors of LET'S JUMP TRAMPOLIME AND ADVENTURE PRIVATE LIMITED &ra hansty callad |

upcn bosubemi theirdeims with proof onoar befons 208h A peil 2026 10 the inlaim mesalulion professona al
the: addrazs mantioned ansnstentny o, 10

Tha financial cradilors shall submil their daims with procd by alecironic mears onfy, All olher creditors may
submit therclaims with prmofinparson. by postor by alacionic meares.

Submission of false or misleading proofs of claim shall attracl penalties .

Aarsh Resolution Professionals Pwt Ltd

Date ; 10.04.2026 Thraugh ks Designated Direcior Mr. Al Mitial
Place: Dalhi Appointed as Inlerim Resciution Prodessiona
Regn. Mo.: [EBINPE-D115/1PA-1/2024-25/50078 |

In the matter of Mis LET'S JUMP TRAMPOLINE AND ADVENTURE PRIVATE LIMITED

HERO FIHGDHF L|H|TED
' Herﬂ EuqdﬂﬂlLt |1_|. .
{14

FINCORP |

POSSESSION NOTICE [HFFEHI.'III W} l-'II.II.E 81 ]] |

Wheraas the Authorized officer of Hera FinCorp Limited (HFCL), 3 Mon-Banking
Financiad Company, under the prowisions of the Securitization and Reconstruction of
Financial Assets and Enforcement of Secunty inferest Act, 2002 (34 OF 2002)
(hereinafter referred to as "Act™) and in exarcise of the powers conferred under Saction
13{2) of the Act read with Rigde 3 of the Security Interesi (Enforcement] Rule, 2002
Issued 8 Demand Hotice dated 24122025, calling upon;
1. M/S Manhattan Ceramic (Borrower | Addresses No.1} Through its Proprietor Mr.
Manoj L Gadara, Residence A - 164F Plol Moo 335, 336 and 339 to 346, Flat Mo
21, ¥ Floor, SR Mo, 160/1,161F 162R 162113/ TR1431, 1437 TR163NE164R
Eranti  Jyol  Hightswing-& MahendranagarMorbl, Gujaral- 383641 Ph. Mo
9586633311 Email: GADARAMANDISSAMGMAIL.COM Alsa Ab- Parashwanath-a
Ehaop Ho-d Opp Kuber Cinema Moshi Gujarat-363642
Mr.Manoj L Gadara (Co-Borrower [ Mortgagor/ Addressee MNo.2] Proprietor,
Residing AL - A-207 UMA Township Moyl Gigjarat-363641  Ph, Mo 9586633311
Email: GADARAMANDISSE@GMAIL COM
1, Mrs. Gadara Prabhaben Laljibhai {Guarantor/ Addresses Mo.3) Residing At -
Kranti Jyot A-207 FLR 2 UMA  Township Morvi Gujarat-363641 Ph, No: 83713146633
Emall: GADARAMANOISSS@GMAIL COM
4. Mr. Gadara Laljibhai Shamjibhai (Guarantor / Addressee No.4) Residing At: -
Kranti Jyot A-301 FLE 2 UMA  Township Morvi Gujarst-363642  Ph. Mo: 9879457608
Email: GADARAMANOISS5@GMAIL COM
b repay the amount mentioned in the notice A%, 35,28,501.27 (Rupee Thirty-Five Lakh
Twenty-Eight Thousand Five Hundred and One and Twenty-Seven Paise Only) due as
on 02.72.2025 slong with the zpplicable interest and other chargas within Sixly {640)
days fram the date of receipt of the said notics
The Borrewer having Tailed 1o repay the amount, Notice is heneby glven to the Borowes
and the publicin general that the underzigned has taken the passassion of the property
describad herein belaw in eeercise of powers confarred on him under ssb-saction (4] of
section 13 of Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on
(6.04.2026,
The Borrawer in particular and the public in general is heteby cautioned not to deal with
the proparty and any dealings with the property will be subject to the charge of HFCL for
an amount of Rs. 35,28,501.27 (Rupee Thirty-Five Lakh Twenty-Eight Thousand Five
Husndred and One and Twenty-Seven Paise Only) due as on 02.12, 2025 along with the
agplicable interes and other changes.
The attention of the Borrower is invited fo provisions of sub-section (&) of section 13 of
the Act, in respect of Ume avallable, o redeem the secured assed
DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSETS |5 AS UNDER:
Property 1 - "Open land admeaswering 525.42 Bq. Mtra. of Plot o, 2 P Block No 2-4 of
RS Mo 567 of village = Ghentu, Tahsil- Morhi, Dist - Morki = 363642, Bowndaries:
Warth: Foad, South: Kalndr River, East: Road, West: Plot no Z/p block no 2-5
Property 2 - “Open land admeasuning 38355 Sg. Mirs. of Plot Mo 2P Block No- 25 of
RS Mo 567 of village — Ghuntu, Tehsil:- Marbi, Dist - Morbi - 363642, Bowndaries: Horth;
Road, Sauth; Kalindri Rever, East: Plot no 2/p block no 2-4, West: Plot no 2/p block no 2-6
Property 3 - "Open fand admeasuring 457,75 Sq, Mirs. of Plot Mo, 2 P Block Mo 2-6 of
RS Mo 567 of village - Ghuntu, Tahsil:- Morbi, Dist - Morbi - 363642, Haorth: Plolno 2/p
block no 241, South: Open land, East Plot no 2/p block no 2-5, West: & Mo. 565 & he6

Place: Morbi S0/, AUTHORIZED OFFICER,
Date: 06.04.2026 HERDO FIMCORP LIMITED
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Coforge

Cigniti Technologies Limited
CIN: L72200HR1998PLC129027
Regd. Office: Plot No. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India. Tel: 0124-4627837.
Email: ct_company.secretary@coforge.com Website: www.cigniti.com
NOTICE
Change of Registrar & Transfer Agent (RTA), KYC Details
and Special Window for Re-Lodgement of Transfer

Requests of Physical Shares

Change of Registrar & Transfer Agent (RTA)

Notice is hereby given that Cigniti Technologies Limited has changed its Registrar and
Transfer Agent (RTA) from Aarthi Consultants Private Limited to MUFG Intime India
Private Limited with effect from Thursday, April 09, 2026, having its office at C-101, 1st
Floor, Embassy 247, LBS Marg, Vikhroli West, Mumbai - 400083, Telephone: +91 224918
6000, E-mail: investor.helpdesk@in.mpms.mufg.com and Website:
https:/fin.mpms.mufg.com. Shareholders are requested to take note that all matters
relating to share transfer, transmission, change of address, nomination, dematerialisation,
rematerialisation, dividend and other investor related services shall henceforth be
addressed to the new Registrar and Transfer Agent i.e. MUFG Intime India Private Limited
atthe above mentioned address.

The Dematerialization and KYC Update:

The members holding shares in physical form are requested to consider converting their
physical shares into dematerialized form to eliminate all risks associated with the physical
shares.

Members whose email IDs are not registered, are requested to register their email id’s by
contacting (i) relevant Depository Participant (in case of dematerialised shares) or MUFG
Intime India Private Limited at C-101, 1st Floor, Embassy 247, LBS Marg, Vikhroli West,
Mumbai — 400083 (“RTA”) at investor.helpdesk@in.mpms.mufg.com and the
Company at ct_company.secretary@coforge.com (in case of physical shares) by
sending a signed request letter in form ISR-1 (available on the website of the Company)
along with self-attested copy of PAN Card and address proof and such other documents as
provided in the said form.

Furthermore, members are requested to intimate changes, if any, pertaining to their name,
postal address, email address, telephone/ mobile numbers, Permanent Account Number
(PAN), mandates, nominations, power of attorney, bank details such as, name of the bank
and branch details, bank account number, MICR code, IFSC code, etc. to their DP in case
the shares are held by them in electronic form and to RTA, MUFG Intime India Private
Limited in case the shares are held by them in physical form in the prescribed Form ISR-1
and other forms pursuant to SEBI Circular No. SEBI/HO/MIRSD/MIRSD_RTAMB/P/
CIR/2021/655 dated November 03, 2021, SEBI/HO/MIRSD/MIRSD_RTAMB/P/
CIR/2021/687 dated December 14, 2021 and read with SEBI Master Circular No.
SEBI/HO/MIRSD/MIRSDPoD/P/CIR/2025/91 dated June 23, 2025 and other relevant
circulars issued from time to time.

Special Window for Re-Lodgement of Transfer Requests of Physical Shares

In terms of SEBI Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July
02, 2025 and HO/38/13/11(2)/2026-MIRSD-PoD/I/3750/2026 dated January 30, 2026, a
Special Window continue to be opened for the period from February 05, 2026 to February
04, 2027, to enable re-lodgment of transfer requests of physical shares. This facility is
available to investors who had lodged requests for transfer of physical shares prior to April
01, 2019, and whose requests were rejected or returned due to deficiencies in
documentation.

Eligible investors who wish to avail the opportunity can re-lodge their earlier original
transfer deed rejected, returned or not attended due to deficiency with the Company’s
Registrar and Share Transfer Agent (‘RTA”), MUFG Intime India Private Limited along with
requisite documents rectifying the deficiency during the aforesaid special window period.

Investors are hereby informed that during this special window period, the shares that are
re-lodged for transfer shall be issued only in demat mode. Due process shall be followed
for such transfer-cum-demat request.

Shareholders are requested to re-submit their requests along with their demat account
and client master list to our Registrar and Share Transfer Agent M/s. MUFG Intime India
Private Limited at C-101, 1st Floor, Embassy 247, LBS Marg, Vikhroli West, Mumbai —
400083, Contact No.: +91 2249186000 E-mail: investor.helpdesk@in.
mpms.mufg.com or the undersigned at the Company’s registered office.

Transfer requests submitted after February 04, 2027 will not be accepted by the

Company/RTA.
For and on behalf of

Cigniti Technologies Limited

Sd/-
Dated : April 09, 2026 Abhishek Dahia
Place : Greater Noida Company Secretary




